
03-09-2020

Misc. Crl. (bail) Case No. 249 of 20

seen the petition filed uis.438 of cr.P.c. seeking pre-arrest bail by

accused/petitioners Jayanti Sarkar and Joy Sarkar @ Subir Sarkar apprehending

arrest in connection with Dhekiajuli P.s. case No. 451/2020 (GR No. 2119/2020)

U I s 37 6 1323/506 of I. P.C.

case diary and case record, as called for, has been received and

perused the same. Also hard ld. Counsel for both the sides through video

conferencing as directea 6y the Hon'ble Gauhati High Court.

perused the statement of the alleged victim girl recorded U/s.164

of Cr.p.C. It appears to me that the alleged victim girl has nowhere implicated

the present two accused/petitioners in her statement. Moreover, the present

accused/petitioner No.1 is the wife and the accused/petitioner No.2 is the son of

the prime accused of this case.

Having considered the entire materials available in the case diary

and also the statement of the alleged victim girl recorded U/s.164 of Cr.P.C., I

am of the view that the present accused/petitioners above named are entitled

to the relief of pre-arrest bail. I am further of the view that release of the

present accused/petitioners at this stage will not adversely affect the

investigation of the case.

Consequently, it is directed that in the event of arrest of the

present accused/petitioners in connection with the above noted case each of

them shall be allowed to go on bail of Rs.10,000.00 (Rupees ten thousand) only

with one surety of like amount to the satisfaction of the arresting authority on

the following conditions :

(1) That they shall extend full cooperation to the investigation of

the case.

(2) That they shall not intimidate any of the witnesses nor shall

they othenarise try to temper with the evidence of this case.

Let the case diary be returned back. Also send back the case

record to the concerned court.

Misc. case stands accordingly disposed of.
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